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BY_HON 8L E ARe S, R R, DIGE A END &

Aoplicent impugns the order dated 6.,3,96
(Annexurar:a} initiating dspartmen tal p ro cgadingg
against hims —

2, Earlior he had filed 0.4,80.390/94
impuging the dismissal order datsd 952,93 end thg

eppellate ordar dated 242,94 by yhich ho and

another onstable had been disnissed without
holding a p.E. having bsen arrested in cass
FIRNOo 31 dated 9.2593 u/s 170/384/392 Ipc read
with sections 27/54/89 Ams Acts 1In the dismisgal
order, the Disciplmary Authority had stategd that

holding of Tegular 0,F,.was not re agonably




practicablo a8 . it was not @mmon in sueh

cases to find complainant snd withessss tuming
hostile due to Pear of reprisals or intimidation ,
Th'at 6A was disposed of bvy judgment dated 28,11,95
whereby the impugned dismissal/appollate orders
wre quashed with liberty given to respondents
from p 10 ceeding ggainsg the applicant by holding

a regular DE in accordence with laud

3o Persuant to that judament respondents have
issued impugned order dated 6, 3,96

Qo. - mé tw grounds taken by epplicant
are firstly that the impugnsd order datad 6. 3,96
initiating departnental action is based on tho
san@ charges which ware the subjsct mattor of

- ths criminal case in which aepplicant wes tried and

acquitted on merits by judgment dated 6033’495

gnd hence respondents are ‘Molétlng Rulo 12 pelhi
polies (P & a) R&:_levs, md_éacoﬁdly that  tho
departmen tal procsedings wers not initiated within
the two mon.th pefriod allowad by judgium‘t dated
28.11,95, "

S. . We hava heard spplicant®s counsel
shri Shyem Babu @nd respondents® cdunsel shel
Pendita. uWs hawe also perused the matarials on
record and given the mattor our careful considmi-atiom
Relianes has been piaced by shrl 519@ Bzhuw on
1971 (1) SLR 1333 1984(1) SLI 506 and 1987(1) LR
592, ‘

" 6.  Under Section 20 a,T,Act en spplication

:I.s not to be adnittad unless all the othep rmedies
available to en epplicant under the ralavmnt

sorvica rules as-to redressal of grievancos are

VoRS




W

® 3 o
cxhausted, The judgment dated 28,11,95 pemittod

respondents to hold a regul ar D';EQ' in accordaneo

with lau, aﬂd pursuent to that judgment respondents .

have issued impugned order dated 653:960 It will be
open to the _,appl,i\ca_*!t to _teke these and indsed oy
other grounds before the competent authority during
the course of the DoEo,in uhich case that authority
should Pass a detalled, speaking =ad reastmadl

ordaxr on each of such grounds taken by. the applicaﬂtp

in accnrdanca with lawe In the evant that the

‘ Dieciplinary Authority passes orders in the D.E,

with which spplicent is aggriovad , statutorpy
:emedlés to challenge the s.en.e are availebloe to
agpplicant, end 17 aftep exhausting those remedios
any grievence still _se;__r\g:l ves appl:lcm_t can al yays
appméch this Tribunal, if g advised,

7o ‘ In a catena of judgments the Hon blo
Sup reme dmrt has strongly dsprieated the practico
of Murte/ Tribunals interdicting departmental

inquiries at the threshold stage, and under tho

qix_-cms,tgncé_,‘_no Judicial in tervgn tion ie warrented
in this case at this stags,

8o . ... The 0 is therefore dismissed. Interim

orders are vacatsd, No msts,
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